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- GTRAL ADMINISTRATIVE TRIBUNAL 
BOMBAY BEtCH 

Shri K.L. Khanzode 
V/s 

Director of Printing 
Nirman Bhavan, New Delhi 

The Secretary to the 
Govt. of India, 
Nirrnan Bhavan 
New Delhi. 

Controller of Stationery 
Govt. of India, Stationery 
Officer, 3, Church Lane, 
Calcutta. 

... App1icnt. 

Respondents. 

CORAM: Hon'ble Shri Justive S.K. Dhaon, Vice Chairman 
Hon'ble Ms. lJsha Savara, Member (A). 

RE22 

Shri V.S.Masurkar, counsel 
for the rspondents. 

ORAL JIJDGEMENT 	 Dated: 11. Il. 92. 

Per Shri S.K. Dhaon, Vice Chairman 

Shri Masurkar states that, during the pendency 

of the application the department has given to the 

applicant all the re.tie'f'ss ci:imed in this application. 

In view, of the statement 1 this application has become 

infructous. 

This application is dismissed but'wtthout any 

order as to costs. 
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